
CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
Original Application No. 219 of 199§

New Delhi, this the 15th day of July, 199H
Hon'ble Mr. R K A^ooja Member (A)

Sh. Rajbir Singh, S/0
Raghbir Singh, R/0 H,N,
Village Shahpur Jaat, P.u.
Khas, Delhi - 16.

(By Advocate Sh. S M Garg)
Versus

Sh.

39,

H B. U
-applicant.

1 The Chie,f ControUer of
Accounts, principal Accounts
Office,- Ministry of HeaJ-^"
and Family Welfare Room No.
1A5 A, D-Wing, Nlrman Bhavan,
New Delhi.

The . Senior Accounts Officer,
Principal Accounts Office,
Ministry of Health of
Welfare, Room No. 313,
D-Wing, Nirman Bhavan, New
Delhi.

-RESPONDENTS.

(By'Advocate - None)

0 ._R.„.. D. E R (0 RAL.)

BY K AHOOJA. MEMBEE LAJ z.

in this OA, the applicant claims that he has been

working with the respondents as a Casual Labour since,
25.5.95. Between Z5.5.95 to 13.5-. 95, he had completed
the service of 216 .days making him eligible for grant of
temporary status. He is aggrieved that the respondents
have discharged him from service by an order

15, 1 1.96 and declined to reengage him. Despite this

fact, certain persons who are junior to him have b<...en
engaged in service.

He also alleges that the representation dated

5.12.96 filed by him a copy of which is annexed as

Annexure A--V, has /not been disposed of by the

respondents.



b17)

no reply has been fUed by theDespite notxoe, no ^
.  n Today, when the matter came uprespondents. Considering

.  nne-eht on behalf of respondents.
stances of the case. I consider It

the facts' and cxrcumstan - ^drtsslon
Hi<^nose of the matter at

fit and proper to

stage itself.

,  that four persons
ronnsel for applicant state- tna

n  r„no ths Tribunal as
.  to the applicant have come betore -junioi to tne ^

- s.c- were also dispensed with
their serviceo

respondents.

,  to the counsel for applicant,all four.According to on«

K  yo since been"^ re-engaged,of them have since

contstion submitted by theSince. the representatio ^
t  has not been disposed of by the responden -

.  , s dents to- consider the applicant fordirect the re..pon ^ out<=^iders withirr a
r\ ni i tllOrS ciHu tJUU-

" irf om t^e date of a receipt of a coPy
: is however made clear ■ that the

of this ordei . those who are
^  h-v/P nreference over those wnu

cnolicant u/ould not hctv P ^
u  <tis of any oourt ordei s.

already in employment on the bas

OA- is disposed of. No costs.

I'M
(R K AHOOJA)

MEMB£.B--<A )

/sunil/


